
CENTRALADMINISTRATIVETRIBUNAL
ALLAHABADBENCH

ALLAHABAD

Original Application No. 1344 of 1998

Allahabad this the 19th day of JUl.Y~I _ 200C

Hon'ble Mr.S.K.I. Naqvi, Member (J)
Hon'ble Mr.S. Biswas, I-Ember (A)

Rajendra Chanurvedi, aged about 31 years, Son of
Shri Mannoo Lal Chaturvedi, resident of House no.
136/3, Kanishka Line, HES Colony, Lalitpur Road,

Jhansi.

Applicant

Versus

1. Union of India through Secretary Defence,
i'1inistry of Defenc e, Govt. of India, New

Delhi.

2. Chief Engineer, Central Command, M3.hatma

Gandhi Rbad, Lucknow.

3. Shief Engineer, Lucknow ~ne near UCDA,Cental
CommandOffice, Lucknow.

4. Commander ~'Ii'orksEngineer, Rani La~mi Bai .l'-arg,

Jhansi Cantt.

5. Garrison Engineer~ Jhansi Cantt.

~y Advocate Shri Amit Sthalekar

.Q ~ £ ~ ~ ( Oral )
By non'ble Hr.S.K.I. Nagvi, Member:.:~l

The a pplicant has come up seeking

the relief to the effect that the respondents be
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direc ted to "immediately consider and promote

the petitioner as H.S.II in the pay scale of

Rs.4000-6000/- on the basis of certificate dated

30.10.1993 (annexure~ from the date the vacancy

has become available for the post of H.S.II, for

wh Lc h a time bound direction be given~

2. The applicant has sought this relief

on the strength of a certificate, copy of Hhich has
1'1-

been a nriexedteas annexuretV, issued by -eR-eBengal
c _' IEngineer Group & Centre, Roorkee, through which ~e VL

/j..J. ~ ~
has been certified :to l:t~veattended the upgradation

:=>

training in Electrician trade and has qualified ~s
~-/J-

Skilled to High Skilled II/I. c;i.OO. claims that he shall

be straightway promoted vIi thout any other forma IitJ4'

in thi s regard.

3. The respondents have contested the case

wi tJ1 the mention that as per recruitment rules,

Electriciam,Hho have 3 years regular service in the
}tnr

grade and have qualified the trade test ~ the

post of Electriciam(I-lighly Skilled Grade II) I ~as

prescribed by the higher authority I will be con eq

sidered for promotion to H.S.II. It has been clari-

fied that the applicant though has undergone' up-
(

gradation training as mentioned, but has not passed
r(y~

the departmental~test/as prescribed by the depart-

mente

4. Heard, the leanled counsel for the

rival contesting parties and perused the record.

5. Learned counsel for the appll'cant 'vJlshes

•••pg3 /:



•

:: 3 ..• •

us to pass an order to allow promotion to t he
frtScr~~/

the ~re3ent Practice and
1',

applicant, ignoring

Rules in this regard and also to give finding

on service value of certificate issued to the
A-applicapt(annexure-V). W~ are afraid that, that

is beyond the scope of our concern. However, we
find it a fit matter to direct the respondents to

consider the case of the applicant for promotion
when he is found eligible as per rules and due

w&ightage be given to the certificate(annexurt:v),
~tNPJ-!vt

J~wR~ it permissible under Practice and Rules in

this regard.

6. The O.A. is disposed of with the above

observation. The interim order stands vacated

accordingly. No order as to costs.

/ tJc------'
Member (A)

/M.11./


